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THE DEPUTY CHAIRMAN: I did not
hea, any noise. You were very kind to the
Baby... (. Intermpticms).. We are discussing a
very serious Bill. Mr. Narayanasamy, there is
one more minute.

SHR1 V. NARAYANASAMY: All right,
Madam. So far as welfare fund "and pension
fund for aged persons are concerned, it is a
very good idea because most of them do not
get support from their sons and daughters.
Regarding implementation of the provisions
of the Bill, the Central Government can share
most of the expenditure on account of giving
gratuity and pension and the State
Governments can also. contribute to some
extent. Thig will remove social discrimination
which the agricultural labourers are suffering
for a long time, I think, right from the days of
independence to till this clay.

I also submit that the penal provision that
has been provided in this Bill may be removed
and the landlords should be given proper
education for cooperating with the Govern-
ment so that they can come forward to give
minimum wages fixed by the Government. I
quit, agree with the hon. Member, Shri
Balram]i that the conditions of agricultural
labourers have to be improved and the social
stigma that is haunting them. The agricultural
labourers ' who are living below the poverty
line do not raise their voice in the society.
They simply accept whatever wages they are
given. They do not know what is happening
around the world and even around themselves.
That being the case, it is the Government that
should take wup the responsibility of
streamlining the system of agricultural
labourers and also the hours of work. The
very important aspect is that, the persons who
work for more than 12-13 hours, are paid
lesser wages in some of the States. The
Minister will agree with me that the agricul-
tural labourers are beings treated as slaves.
They work as bonded labourers with landlords
and they get only
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a thousand of rupees for which they are
compelled ty work in the lands as bounded
labour. Most of the voluntary organisations
have pointed

matter

THE DEPUTY CHAIRMAN- It is 5
O'clock.

SHRI- V. NARAYANASAMY- I will
take, 10 minutes more.

THE DEPUTY CHAIRMAN- You may
speak next time. The Bill is not going to
lapse.

Now we
hav, t, take ,, . statement by the Home
Minister.

STATEMENT BY MINISTER
Incident of fire in Shastri Bhavan)
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THE DEPUTY CHAIRMAN.. Now I have
received 18 names for seeking clarifications.

SHRI V. NARAYANASAMY (Pon-
dicherry): Most of them are not present. But
Madam, this matter is very important.

THE DEPUTY CHAIRMAN; What I am
trying to say is that I have 18 clarifications. So
ask just questions and do "°t mak. speeches
because we have the Special Mentions and the
Members are again unhappy. Shrimati
Jayanthi Natarajan. Not present.
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SHRI KAPIL VERMA (Uttar Pradesh):
Madam, there is a scare of bomb blasts in
police statons, jhuggi-jhompris. is and three
buildings have been burnt, Shastri Bhavan
partially. My first question is whether the
Government suspects any sabotage behind this
because this appears to be very well planned.
This is the third building after. Vigyan Bhavan
and Nirman Bhavan. Even the police officers
were of the view that the fire started in the
previous evening or night and only after it
spread, they came to know about! it. So, it is a
case of sabotage because the police also
suspects sabotage. A case has been filed under
section 436 of IPC which deals with arson,
negligence and sabotage. The police
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[Shri Kapil Verma]

also suspects sabotage and there is also a
wide-spread suspicion because there have
been bomb blasts in buses, police stations and
other places. So, the first question that I want
to ask is whether the Government considers
this as a case of sabotage.

The second thing is that, according to
certain authoritative' sources, two Additional
Secretaries of the Urban Development
Ministry inspected this building much earlier
and the Chief Fife Officer also accompanied
them -and they gave certain directions. Since
you are limiting Our time, I am not reading out
the details now. But 1 would just say that they
gave certain instructions for clearing of the
staircases, exist points, removal of furniture,
etc. All these things were known because open
wires were there ,nd the danger of fire was
there. But the authorities concerned did not act
and take adequate precautionary measures,
particularly after the Vigyan Bhavan incident.
Will the Government find out who is
responsible for this and take action against
those officials responsible for this because this
is really a very serious situation?

Thirdly, there are 156 such buildings half
of which are Government buildings which are
under the threat of fire.

THE DEPUTY CHAIRMAN: You made a
Special Mention on that, 1 think.

SHRI KAPIL VERMA: Yes. But today's
papers have said that the Minister has said
that they will give time and if they do not
comply with the Government's orders, the
buildings will be sealed. Even Mr. Buta Singh
had said that the buildings would be sealed.
But hig Secreary, said that they could not seal
the buildings unless alternative
accommodation was given. Some of these
buildings are ver, big. In this connection, I
want to know on, thing from the Government.
He says that time will be given to them to
vacate. Already time has been given. I do not
know whether

the Minister knows this. This has been going
on for the last one year and they have been
asking for time. I would like to know what
the Government is going, t, % When they
give time and after the expiry of that period
what is the alternative accommodation that
they are going to give for the shifting of the
offices?

lastly, what steps is the Government going
to' take to prevent recurrence of such
incidents of fire? Thank you, Madam.

THE DEPUTY CHAIRMAN: Now, Dr.
Abrar Ahmed Khan.
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SHRI V. NARAYANASAMY; Madam
Deputy Chairman, the statement by the
Ministter is cryptic. It has not given the actual
incident that took place in Shastri Bhavan.
Madam, most of the information that has been
reported in the Press and the statement given
by one of the Deputy Commissioners of
Police is more informative than the statement
given by the hon. Minister. Madam, it is
admitted by the Government that most of the
Government departments are not adequately
equipped with fire safety measures. Madam,
when there was fire in Kanishka, the Fire
Officer who conducted the inquiry gave a
clear finding! that most of the Government
buildings are unsafe and immediate measures
may be taken ">; the Gov-
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ernment. Even after seeing the fires taking
plac, in selective Government departments,
the Government has not taken any positive
steps. Madam, the very palatial building,
which was the honour of this country, Vigyan
Bhavan, was gutter by fire. And the Govern-
ment comes up with the theory that an inquiry
iy on. They think that whe, an inquiry is
ordered, their job is over.

SHRI V. NARAYANASAMY: I am coming to
it. Madam, is it a fact that the telehone caller
who telephoned to the Police Department and
who identified his name as Joshi, refused to
give his telephone number when he gave the
information  Secondly, Madam, the Deputy
Commissioner, Mr. Neogi, has stated that the
fire was noticed even on the previous day
evening. But the Minister's statement is silent
about it. Therefore, I would like to know
whether there was information that the fire wa,
noticed even on. the previous day. Moreover,
Madam, we go to Ministries to meet the
Ministers for our State problems. And there we
find on the corridors papers being burnt. It is
unsafe. That we have seen in most of the
Government departments.

Madam, after the National Fron
Government took over, fires are taking place
not only in Government depart ments but also
in jhuggis. Madan what is the Intelligence
Department doing?  What is their Special
Branch doing? s it a terrorist activity? Or is
it a sabotage? (Time bell rings).

Madam, I am of a very important aspect. |
will not take more than half , minute. Was
there any sabotage? A series of fires are
taking place. They should apply their mind
and see whether there is any sabotage taking
place. This is happening only in selected
Government Departments. What is the motive
behind it? Are the fires taking place and the
files being burnt because the persons involved
want to escape responsibility? These are the
things which the Government has to
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[Shri V. Narayana Sawmy] see. The
Minister said that he has ordered that the
wooden partitions should be removed. I am
quite surprised. Does h, feel that! if that
wooden partitions are removed, the fires will
be put off? I take strong exception to the
statement pf the hon. Minister. He is not
giving complete information to the House.
Therefore, I want the Minister to give
clarifications on three points. Did the tele-
phone-caller give his telephone number? The
Deputy Commissioner of Police said that the
fire was noticed even the previous evening. Is
it correct? Is there an, sabotage suspected?
These are the three points on which I would
like to have information.
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SHRI VISHVIIT P. SINGH (Maha-
rashtra): Madam Deputy Chairman. I am very
glad, to see both Mr. Satya Pal Malik and Mr.
Kamal Morarka here, because they can spring
to the defence of the Minister whenever
required e the, did yesterday.

Madam, again, as I said yesterday, this
statement shows the concern of the
Government! We have been demanding a
statement not just on the fires in the Bhavan
but also on the fifes in the jhuggi-jhonpri
colonies. But the priority of this Government
is such that they are not bothered about the
Jjhuggi-jhonpris at all. They have ignored
them. They do not want t, make a statement.

SHRI KAMAL MORARKA (Rajasthan):
This is not correct. (Interruptions). * -

SHRI VISHVIJIT P. SINGH: This is
absolutely correct. Don't I say, Madam, that
they will spring to the defence of the
Minister? I am sure, the Minister will reply to'
me, Mr. Morarka. Kindly do not interrupt. He
is a competent Minister. Are you not, Mr.
Minister? i am sure, you are. (Interruptions).

Now, they have given this statement. I
would straightway come to my questions. My
first question to the Minister is, is he going to
order the removal of the partitions and the
storing of files in the open shelves inside the
rooms where there is a danger of fire? The
hon. Minister says in his statement that
almirahs etc. will be removed ,s they ar, a fire
hazard. I say that you ar. going to clear the
condors, but what about the' fire hazard i, the
rooms? Are you going t, do something about
it or not.

My second question is, the fires in the
Bhavans and in the jhuggi-jhompris
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are connecter through two connections and I
will make those connections clear. The jhuggi-
jhompries are on valuable land. The Bhavans
contain the record rooms of those lands. The
pepple who. want to benefit from the
clearance of that land, the unscrupulous
elements, set fire to the jhuggi-jhompris and
they set fire to the record rooms to remove all
land records so that their criminal acts may be
complete. - The, are criminals under the guise
of land-developers. I would like ty know from,
the hon. Minister how many, records of the
lands have been destroyed in these fires, not
just in Shastri Bhavan fire but in all these
fires? And number two, how much land has
been made clear through these' fires? That i
the first connection, as I said, between setting
fire to the jhuggi-ihompris and setting fire to

the record rooms.

The 6econd question—and this is what is
most important, Mr. Minister —I would like
to ask the hon. Minister is this: Is it true, and I
have it on very good authority that it is
absolutely true, that one worker of a political
party was found trying to set fire to the
jhuggis and he was captured and handed over
to the police, and he was a worker of the BIP?
This puts an entidely different complexion on
the whole thing. Was he caught or was he not,
was he handed over to the police or not, was
he a worker of the BJP or not? And if so, is it
not true that the BJP is behind these fires?
Thank you, Madam.

SHRI G. G. SWELL (Meghalaya):
Madam, these fires in Delhi have been

occurring With agonising frequency.
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More than a doze, fires in just over two weeks
is incredible and unacceptable. And suddenly
all these prestigious buildings seem to have
become

tinder boxes.

In the Minister's statement ther, are two
sentences which give rise to ideas and
suspicions. one sentence reads;

"About about 7. 00 A. M. a call was
received the Control Room of Delhi Fire
Service -that a fire had broken out. i,
Shastri. Bhavan. "

Now 7 A. M. is a' very early hour, especially
"for a Government office. Prom whom th,
call was received? Could he. be the -caretaker
or any misguided person Or member of the
gang who had set fire and then informed the
Delhi Fire Service?

The other sentence is: "The fire is reported
to have started from the room i, the 'F' Wing
of the second floor of Shastri Bhavan
Complex where old files, furnitures etc. were
kept". It is quite easy to set fire to a room
where so many files and' papers are stored. It
does not need to be a short circuit. New I.
would like -the Minister to share with us
whether as a result of these fires—and there is
no guarantee that more fires would not take
place tomorrow—there is , strong suspicion
that there is a pattern in these fires, it is an act
of sabotage and there is a group of people
who is behind these fires. Is the Government
looking seriously into this matter? And there
are reports in the press that the Government
seems to be in panic, that they are looking for
alternative accommodation for the Prime
Minister and the
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President and © other means of preserving the | gEua E ﬁﬁ FT7 eaEINI fad E

important documents of the nation. Is there
any truth i, this? These are the few questions I
would like to put to the Minister.
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SHR; SHABBIR AHMAD SALARIA
(Jammu and Kashmir); Madam Deputy
Chairperson, the questions that arise, from the
statement are—No. 1. The statement says that
a high-level committee has been appointed,
but Parliament is not informed about the
composition of that committee. It was
expected of the honourable Minister that he
would share that information with the
Members of Parliament so that we could
make suggestions. In any case, if that is not
given, I would request the Minister to give the
names of the persons who are on the high-
level committee and also sa, whether any
expert in the matter with regard to fire and
electrical fittings—an electrical engineer—rig
associated with this committee or not.
Secondly, the Question which I would like to
ask is that when the fire broke out in , number
of jhuggis, jome peole were repor. ted to have
been arrested. What is
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the result of that investigation and
interrogation? What has come out of that?
Whether that information is of any value, has
not been divulged. Thirdly, I would like to ask
the honourable Minister—and that is wanting
in his statement—is it correct that the persons
who live in the jhuggis and whose areas were
gutted in the fire, have been evicted therefrom
as a result of the fire? Now they are homeless,
and they have not been rehabilitated. I want to
know whether the Government has anything
in mind with regard to their rehabilitation
whether they would be rehabilitated on those
very lands o' elsewhere. Since a pattern is
seen. I would suggest that the rehabilitation of
those people should take place on those very
lands so that others are frustrated in taking
these steps in future.

One more question arises. The hon.
Minister has said that there are fire hazards in
the buildings and that we want to have
efficient fire-extinguishing arrangements.
That is to say that there was no such
arrangement so far. Would he also kindly
look into the question, if juch an arrangement
has not existed so far, who is at fault and
whether steps would be taken to see that it
does not happen again and that proper fire-
extingunishing arrangements are made?

The information with regard to the FIR is
incomplete. It says that the FIR has been
registered. But Parliament is not being told
the names of the accused in the FIR and other
particulars of that FIR. So, the statement is
very much wanting. I would request the hon.
Minister that this may kindly be given.

SHRI JAGESH DESAI: Madam Deuty
Chairman, after this fire there was another fir,
in jhuggi-jhonpris behind the Vijay Ghat, and
about 200 hutment, were. burnt, and three
persons were injured. / thought that the
Government would als, give us some idea
about this second fire which took place after
that first fire. I thought that they would
include this at least in the statement. But this
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Government, I think, does not care for the
poor people's well-being. In the morning also
I requested. At least such incidents which
took place after the first fire should have been
brought in the statement. But the Government
has completely ignored them.

Madam Deputy Chairman, the call to the
Fir, Brigade was given at seven o'clock. Who
was the person who gave that call to the Fire
Brigade? If the call was given at seven
o'clock, the fire might have taken place not
much earlier. So, I want to know whether the
Government has found out at what time the
fire took place. I have read in the newspapers
that it was about eight or nine o'clock in the
night. If that was so, there should have been
some smell. If that was so, why was it not
informed in time so that this fire could have
been controlled earlier?

Secondly, when the call was made to the
Fire Brigade, I want to know whether an, of
the Secretary of the Government departments
or offices which are located there, were infor-
med and whether the Ministers of the
departments whose offices are located there
were informed or not. If they were informed, I
want to know whether they rushed to that
place to give guidance, and to see how things
can be saved.

Thirdly, we have been told that old file, and
old furniture were stored in that room, and
from that room the fire started. So, I would
like to know for what reasons the discarded
furniture was kept in that place. Why was it
not disposed of? If the old files were not
required, why were they kept in such a costly
place and why were they not kept in such a
place where the cost of the land and the cost
of the building is very low? I think that the
Government's statement is only an eye-wash
because if the old files were not required, the,
need not have been kept there.

Madam, another aspect which 1 would like
to know from our Minister
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iy that as regards the Vigyan Bhavan Are a
high-level committee has been appointed to
enquire into the cause of the fire. Why a
high-level inquiry committee has not been
appointed to go into the question of fire in
Shastri Bhavan where Government offices are
located? I feel the Government does not want
to give the correct picture. This is not a case of
short-circuit. Fire Officer; who had gone there
are also of the view that this is something else.
This may be a deliberate attempt by someone. I

would not like to name, but it ma, be a case of

sabotage. If it is a case of sabotage, then who
are the persons behind that? The Government
must find it out. At least the Government must
give some information in regard to all this. It
should let us know whether it is a starting
point. To what extent the damage has been
done to the people and to what extent the old

records that were there have been damaged and
to which department they related? What type
of records they were? They might have been
might have been

deliberately burnt. They
very important records. I would like the hon.

Minister to throw some light on the points

which have been raised,

At wex mmwm fag (fagre) -
waraqT, g7 ATl 419 ¥TW Agg 7
31 TE &\ K agaaved § g
fred f&dl am 7 &y A & 2%
§r IW AT A AR AQUHT §_ W7
2T AT ¥ At amr faar /A
fasdt ¥ 3@ AW Wt A AWSAT Fr
TIad 07 @ W& smw w oAl

[4MAY 1990 ]

by Minister - 238

FTAAT Z 1 W A T AT WY
=T g Er E @ Bl a| &
w8 #1 quaw fag ar agrg ?
Tq FT Fr agdga e aifeg o
T ata, § @ SlaAT =EaT g
A fed & f& 93 S woeEr #5
7 g5 § AW wa aw fead @w
9 wu § ? afz g@ AW qxd  ag
ga IR U as FAT AT fawr
¢

g

4g WATAFTL EH @i &Y W
fagdr sifgn 1+ d=a, Sudraw ¥
qg AFAT HAGAT § 19F WM
f fow aw A =i 1 @9 AT
it WY gz W@ et fama wEw
7 T @, awi-Anfza & ownr
@, oTEdT wET W AT @dl, 3ud
7z 74T wmal § f& 98 wwr gwm
qqT FT AT Gt =@ oul @O |
gofae #& #gRT s 3@ W
Tt w1 &% 3% f5 %47 98 &7 @q<
gfp Aoz vas & mw oW @l
apdt § ¢ Tfeq ¥ ser wl g
f@ foa @ A =18 she am #i
A7Z AT AAT dEE § omT @l
3% 7 Q%al § f¢ <1 o agiT
Fr adtad fafeer 2, awt fug g
q Ueafy w3T &7 Atg F@l, guw
At AT A dla 43 vA 9@
8 ﬂﬁ;‘%’%‘ﬂ agh T §, AR 9g dex
wET W g Ag AT FY ¥ AT
aidt fafeed e i”t m}'@gﬁg Zef-
far =@ WMt & e Har
arfgq | & amwat § fr f9a aw
17 USY Al wET AT @ &
M7 g, 43 & aow et
w2 fowd f& a7 wfewr ¥
A T AT g W= 3§ omEA A
T ek’
6.00. P.m.

ot g oW (mer wAw)
wErRal, 7% A 94 ¥ Ha¥ Ty 58
arfeat & w0 g7 9w g<fou ¥,
& 98 wgEq SlaxTd o6 qhEw
q SFAT HE fE oqr Aw wd 2
fo wret wam w7 wraw ezl ofae-
TAIH A FHl A1 oq9g A smfaa
wiiva fmar @@ av 7 af gz ad
¢ fr 92 ngtfas =ifwe s far



339 Statement

aqr qr dat 5 waw fw fge Iq
X g9 Al oAy @@t gL
Al AT 9F R A Sxliwmd gar
g @t f®T e waq & I9A
H oy qar At @l § ! %W ey
# ateTT A §4T F749TE a7 g 7
AT WEEAT, qUar wg g fx watan
AqFTAT AW 57w a® F wigw g
T § | IEE wIA dgged W ¥R
weqw Al & AWM Agtar & O
SAal AW f& % w7 aTarfaa
feaft gift g€ & 7 drel avgrd #
A A A At T § 5 ow
HAT A9 wedl g Wl § 1 ga wW-
gla & Al {TET w47 § AY IR
AT aF A1 fadw @7 A AW
TETT BT Qgraar sq 1 oq@r g 7
gasl IEAG el Y § d9qe H
AgT g | W S qEA W wY
arg agy o  f& @QER & q@A
Eita F1 g ¥ fag @ §
fage fag &\, at wA  fAdw sl &Y
g e wa & gw
FAAT | AWG W7 ZAT §, uE T
3 T 4901 | &A1 AATAT BT a9F
Ta 9ara fyg T &, dg9  qEAE
F FYER | g2 & fau it fagw
fag g & I 9T @l a5 AT @A
gAT ¥ AT AT WA q@ g §
ar g4 A 9 W FEAE FW AT
® F aifp afk gubam g o
AN AT IAMq 1 98 AWM A 7 Ba
AT | Qx aTa #{ 4§ AT wIEAT
fe a1 avgrT 2 agﬁ afﬁ%f:i;ﬁ
aqsqr § T oF a4dl ¥ 9gifs

fafera g, 7t a7 gag-awq 97 SfE
& AN aF qif wrd  affr T @
I & AWM T AT AWM {
I AT gH 1 Tw ¥ orx [WE
T ara qft N & F ag A ST
NEW ty qg wig ROE w4 G
Al Gt ? F47 AT T IW G
¥ w wam feg & f& e
F fag @ed W AT gt
A # tagte wieve & sTa
AT qmA & P AEm oTwen
7@ £ @t wAsT ww Al fear
A ? 791 A fadw fag ag & 7

[ RAJYA SABHA |

by Minister 240

aft g @ o feaht T §
AT I Far Anea fag wmo #
#grar, aw Afm 9w Al St R
gFatas 1 Her S ¥ ag dr Egnav
f& wa s it yEAr 7 {wl
T 9 %7 q@i § gy SieaAr
aigm & dar Wi feaw ad wwed
qad 9§y ? ST oamWm o@n W4
g4 a1 ST AW 9T gld 9T el
aar qr qq !

Statement by Minister—I1 scheme of
debt relief to farmers, artisans and
bankers.
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THE MINISTER OF FINANCE PROF
MADHU DANDAVATE): It is not' a
controversial statement. just listen me.

1 glepsitn Tog  wgaqaifemt
... (EQEYTE) ., A9 AEET HY
FIR@ Wiz |

PROF MADHU DANDAVATE; I am
appealing to you because I am going for the
World Bank meeting. That is why this
statemen today.
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wig a5% £ ar nieasamom |
TaF 417 sfew 1w fafaee
BTG =ZE e ., (@wew) L.
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THE DEPUTY CHAIRMAN: I think,
sometimes the House should also be
cooperative about the difficulty of the
Minister... (Interruptions)..,

H_ is not taking you for a ride.





